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learned counsal for the aoplicaat 

has subQittad that as the O . A e  v;as decidad b y  Single 

::3.i.er 33ach .nd the relief for iirterast was.b;^ mistake, 

'lot grantsd* t.bs said judgment can b e  nodifiad b y  

another 3ingle 2.-.nch and for this purpose this

:*.F. No„ 378/96 nay  bs treated as Reviev; A .p p l ic a t io n .

^  behalf of the raspondants. Dr. D«

Chandra has filaa a.i o b je c /iS ^ ^ 6 r ‘rodif icrtlon o<=
l-i ””

the ordar and for converting the M.P. iJo. 378/96 

as Raviav; ‘^pplicationo

After hearing the learned counsel for the 

applicant, I am of the view that the submissions of the 

learned counsel has no nsrit. Tha O.A, -as decided 

in August, 1992 and if no relief for interest was granted, 

the applicant should have filed a Reviev; Application with­

in the time prescribed tharefor. This was not dons. 

l .̂a laarned counsel has submitted that the fact cama to 

kno.-7ledga only after the Counter affidavit was- filed by 

the respondents in the C.C.P. 24/93. It is seen that 

Counter affidavit in the said C.C.P. was filed by the 

respondents on 16.11,95, therefore, even if^ for argumant 

sake, the submission of the learned counsel be accepted, 

tbe Review Application should have bean f i l e d ^ t h i ? S "  

period prescribed for filing Review Application,,^yen that 

was not dons, arom any angle, the application for

review of the judgrant and order dated 2 0.8,92 is barrad 

by limitation.

submissions of the learned counsel for 

the applicant caniot be accepted on another graund also.

^against the ordar of the Tribunal dated 20.8.92, Union of 

India filed SiP and admittedly the 3l3> was dismissad.

The ordar of the Tribunal, therefore, got tner-oc ’i-j'
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the order of tte apex court. This Tribunal, therefore, 

cannot modify the earlier order*

9o In view of the above, the M.P* Is not

maintainable and is rejectedo
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